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Fbi's. 	the 	113th 	day 	of 	September, 	2 00 3  

HON 	EFLE SH. KULD1P 	SINGH., 	MEMBER 	(3) 

 Sh. B. . 	LolL 	s/o 	Sl'i 	Badr:i. 	i'asaciJ 
 Sb,, Narendet" 	Kumar 	s /0 	Sh. 	Ram 	Kisrian 
 Sh . Ram 	Char a n 	s/o Sh, 	L. 	Kal I 	C'iaron 
 Sh. Kr ,ishai'i 	Kumar 	s/o 	Sh . 	Cover dhan 	Dass 
 Sh. Pi"em 	Kumar 	s/o 	Sh. 	Canpati 	Re'I, 

lei 	P:;&.i, 	Singh 	s/o 	Sh. 	Rattan 	Singh 
(. Sh. Sarwan 	Kumar 	s/o 	Sh. 	T ilak 	i";s'',', 
B, Sh 0bhp 	Kumar 	s/o Sh. 	Surosh 	Kumar 
9 Srt'i't. [Viola 	Dovi 	w/o 	Sh. 	Puran 	(.':hend 
IL!. Srnt',,, Pr'em 	Wati 	w/o Sh. 	Sri 	Chard 
11 . Srnt. SI"tyamo 	UE,v'i. 	w/o 	S;['i, 	IrtcC:.::,r 	Jit.  
iz Siiit Phoo.[, 	Wati., 	w/o 	Sh. 	Misru 

I he 	above applica n ts a r a' 	WO I" hi. n g 	as 	005 U0 .1 	1 obo Ui"5 s. 	wi 
L.mpc'n"ar's '.:,:.catus, 	in 	New 	Delhi 	Sorting 	Division 	New 
Del hi I 	1 U U U 'I . 	A .1.1 	the 	applicants 	are 	residents 	of 	Doll ft J. 
Delhi. except App.!,, bent 	No. 4 	who 	isr esiden't 	of 	Rower i 	Distt. 
Their address 	for 	service of notices 	is C/o Sh., 	Sant 	Lb'l 
MVQ(,Ot€s, CAT Bar 	Room, 	New 	Delhi - i 1 0001 

'CA'-- 1 :i 44/ZOO S 

Bik ram 	p. asa d Sin gh son of Sh. 	Jo teswar 	S 	rt gh 
Worhinc 	05 	OOsUa,.l.. 1abOLil"eI" 	wih "leinporo '' 	St,0.'t 
in 	New 	De,lLi"i,i Sort'ii"p 	Division, New 	Delhi--i 1 000i 
r es I den t. 	of Delhi, add "OSS for so "vice 	of 	not 'I oes I 'a 
C/U 	Sh. 	sent. Lal, CAl 	Ban 	Room, New 	Delhi-i '1 UUU1 

Ver SUS 

Ut" ion of India throuqh the Seci"etosy., 
(VIi r' i., str y of Commur ications, 
Deptt. of Posts, 	 . 

[loin Bhawan, New Delhi- I 1 0001 

2 The C hief Post ma's tot" Ge'i"erei 
De.l.,i"i'i Circle, 
Mob doot 
New Flail- i- I 10001 .  

The Sr . Supcl C.; New Delhi S'[G.!iN,. 
Mecihdoot B["iowan,, New Delhi-i 1 0001 



E z 

S3/00: 

Sb 	Mo t i Rem son (if 	1.. at h . 	Rames h war 
.tflQ 	5 	C'.SUtl. 

 

labOW"er with 	Lemporary Status 
in 	DoJ.,. Sorting Division, Delhi-i 
roai. dent of 	Delhi,, add' ass for 	service of notices 	s 

Sarit 	Cal CAT 	Bar Room, 	New 	Del. 	-I 10001 

'•4,.'. 

1 	 Sh. NC i..ik as ii son of L. ate St. L a I C ha ii cC 

z. 	Sb. Raju s/c Sh. 	' ishari L. 
(:lit5 	C w0i k:LrIg as casual labourer with Temporary 

CrLU? in DeIii ,ocL)ng Division, DeJ..hii 10006, they are 
re.sident S of Delhi., e d d r e s s f or s e r v i c e of notices is 
C/c SC, 	Sen t LaJ. • CAT Ba 	Room, New De1C...... ..... .. . 0001 

(B' Advoca ta Sh . Sent 

Union of .1.. odia through these or etary 
Vii nistry of Communications 4 
Doptt, of 	t' 
Dak 	hawar ,, New Delhi - i 1 0001 

I he Chief Postmaster General 

NIC C h doc 	h a war, 
New T:.elhi-i 1 0001 

:i., 	 •i he S .Supdt,, Delhi SI G 	Di.vi.s.ir, 
Kashrnere Gate, Del hi-i 10006.  

(By Advocate: Sb,, R. P. Aggarwa.l) 

0 P U) E R (ORAL) 

By S1"i 	KUIL dip Sinch 	Member (3 

- 	By 	this 	common or ,  do r .1cm gto lit gic dcci. cecC  

a- I 	a I 	the , flAs axe 	ornrnon 

In 	GA No., 1 Z19/2003 and 1 44/2003 applicants have 	beeni 

a show cause notice vide Annexure A-i that lernporary 

$ 	 status oonon,ed upon the applicant 	 I ~ 

	

-- p-c and 	1. t 

proposed to wi thciraw the same. Applicants were given an 

opportunity to make, representation on 	said order. 	Aftar, 

consider 1i't g 	the i - e p r o. n t a ti o n made 	by the 	applicant, 

respon d e n ts directed that temporary status confer rod 	t'e 

apic:.ai( 	trtrids OancelJed 'iide Anno><LLrE? A- 2. 



3 &I 
SimilarLy in the case of CA-i S44/200' the same notice was 

issued, 	in that case also 	the applicant had made ;a 

rreaerta tior anc after conside ring the same the temporary 

status confer red upon the applicant were directed to be 

tre a. ted as ca rice I led 

Si in i [ar I y 	I ii CA-i 413 S / Z U U 3 a show cause notice has 

been issued. But because of the interim or dec issued by thi 

irihunal the temporary status has not been conferred as the 

responden Is were directed to maintain the status. quo with 

re..qard to the temporary status conferred upon the applicant. 

5. 	A 	similar 	show 	cause notice has 	been 	issued 	tc the 

applicants JI. 	CA-' 	5$8 /?UO 	wherein also the said 	or der' was 

issed. 	In order 	to challenge the same, 	coi.insel -for applicant 

1:. t e d that 	tt"iourih 	the 	Hon 	ble Supreme Court in 	case of 

Mohan 	Pal. Vs. 	Union 	of 	India 	ZOO? (1) 	CU J 	464 	has. 	held thst 

the 	ac heme of 	the 	CUP I 	with 	regard to conferment of tempo car y 

ta tus 	issued on 	1 U 	9 	9 	has 	been held to be on a 	'time 	achea 

b e t 	while delivering 	the 	judgment Hon blo Supreme Court has 

protec ted the 	Larnpora" y 	status 	granted to 	casual 	l,abou"a. ewani 

after 	the or nd. a. .1. 	date 	ot 	1 	9. 9 or 	the 	date on 	wh ic hthi 

scheme was issued, 

. 	Counsel, for' applicant submits that once the temporary 

s teL U U S h as beet 	dr a n tad, 	the seine cannot be with dr ear 

ueun.r.al  for applicant then refer red to judgment given by this 

Tribunal, in case of Mehar Chand vs. 	U n i o n of India in 

,:i'-' i 051 /zOuz 	a n d 	relying 	upor 	the 	judgment, 	counsel f o r 

appi. ican t subm JL Us that according to this 'j  ud men t tampon' 

eta tue once has towed can riot be taken away though the scheme is 

for conferment of teruporar y a ta tus from 1 9. 9. 	[h is T ri. buiwa I. 



t 

has 	also r eLiec! upon the another judgment of Hon ble Supreme 

court in H. L Trehan 	case in which similar show cause notice 

ws 'i.sued to cancel the t€.mporary status and following this 

judgment also the court had stated that te'rtporary stat(i. oie 

bestowed cannot he taken away. 

7. The issue raised in the present cases is 	fully 	covered 

ucder the judgment referred to above, 	there is no reason as to 

why different view should be taken. 	Considering 	the saie, 	IL 

aiow the OAs and quash the impugned orders. 	Applicants 	can 

continue to enjoy the benefits of temporary statUs 	conferred 

uon them with all consequential benefits. 	 - 

KULDIP S1NW 
N efli her ( 3 

sd 


